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Title: Discussions on the Insecticides (Amendment) Bill, 2000. (Bill passed.)

MR. CHAIRMAN : Now, we shall take up item no. 12 -- Insecticides (Amendment) Bill, 2000. Time allotted for this
Bill is two hours.
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MR. CHAIRMAN: Motion moved:
"That the Bill further to amend the Insecticides Act, 1968, be taken into consideration. "
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*SHRI BASANGOUDA R. PATIL (Yatnal) (Bijapur): Mr Chairman Sir, | rise to support the Insecticides
(Amendment) Bill, 2000, moved by the Hon'ble Minister Shri Sundar Lal Patwa Ji in this august House. There are
five amendments in this Bill. Sir, as you are well aware, at many parts of the country particularly in Gulbarga and
Bidar districts of Northern Karnataka farmers have committed suicide because their crops were destroyed due to
adulterated insecticides. Farmers, the backbone of our nation buy the insecticides from the open shops and finally
they realised that the insecticides and pesticides were adulterated to the maximum extent. Specially in Karnataka,
farmers who had spent several lakhs of rupees on insecticides are in great trouble. It is most unfortunate. Not even
a single person has been punished under Insecticides Law, 1968. Therefore, the Hon'ble Minister has brought this
Insecticides (Amendment) Bill, 2000.

The insecticide inspectors have been given more powers and the culprits would be given stringent punishment. |
welcome this Amendment Bill and | congratulate the Hon'ble Minister for this. Many international companies are
coming to our country. The Indian companies which were functioning here are facing danger and our Government
has to take a serious note of this. These new companies which are mainly responsible for the supply of adulterated
insecticides are ruining the future of our farmers. In fact, these serious matters including the suicide of farmers have
been raised in the State Assembly also. The Hon'ble Minister in this Bill has made provision to set up special courts
under section 31 of the original Bill. | congratulate him for this step. | urge upon the Minister to set up these courts
immediately. | hope these courts would give their verdicts quickly and do justice to the farmers of this country.

Many insecticide shops are selling insecticides whose expiry dates are
*Translation of the speech

originally delivered in Kannada.

already over. Government should know how many such cases have been reported. The inspectors are not doing
their job in this respect. The Hon'ble Minister should look into this problem very seriously and the farmers should be
rescued from disaster. The fine for the culprit is Rs 25,000 and the period of imprisonment is quite justifiable. |



welcome all these steps of the Government of India and | hope the benefits of this Amendment Bill would reach our
farmers.

Sir, with these words | thank you and conclude my speech.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | rise in support of this amendment. The amendment is
brought in with three objectives. The first one is that as a result of the Supreme Court judgement, a lacuna in
Section 27 has to be removed. Secondly, to make it more deterrent because the punishment provided in the original
Act is not sufficient to prevent subsequent commission of offences. Thirdly, more special courts have to be
established for the speedy trial of cases. The Government was supposed to come before the House with this
amendment because the Supreme Court had given a judgement that once registration is given to a product, it
cannot be cancelled merely on the ground that it is injurious to human health. That is the reason why the
Government had to come before this House with this amendment.

The general tendency in the market nowadays is that there is adulteration in every field. Even Potassium Cyanide,
the most fatal poison, is adulterated today. If one wants to get pure cyanide for committing suicide, he will find that
even that is adulterated. That is the order of the day. Aimost all materials are adulterated. In order to prevent
adulteration, we have enacted the Prevention of Food Adulteration Act with provision for more deterrent punishment
to be awarded by the High Courts also. The courts have also taken very serious view of the matter and very
stringent punishments have been awarded by the courts in the cases related with adulteration. Even then, there
has been no decrease in adulteration. If you go to the market to purchase some foodstuff, you cannot purchase
anything without the fear of that foodstuff being adulterated. Can you find any foodstuff in the market without being
adulterated, in spite of the fact that we have enforced the Prevention of Food Adulteration Act? Even in the
enforcement of that Act, the courts have observed on several occasions, there is an inherent weakness in it.
According to the Act, the primary or the first offender is the manufacturer. The retailer is innocent; and he does not
come into the picture at all. The manufacturer is the person who is liable to be punished. But, he is not punished; he
is not convicted. He escapes punishment without any difficulty at all. But the person who purchases from the
manufacturer, the retailer, is always in the dock. He will go to courts and he will be punished.

So, there is a cry from the retailers that they must be saved from this punishment process. They are innocent. They
do not mix up the poison when it is manufactured. They do not play any role in the manufacture of it. They are only
distributors. But in spite of the fact that the Act is there, we could not prevent adulteration to our advantage. That is
the position. In spite of the fact that the punishment has been made very deterrent, even the Evidence Act had not
been strictly adhered to in matters of dealing with evidence regarding prevention of food adulteration. There, the
witness is let off.

Even an independent evidence is not required in the matter of punishing the food adulterators. That is the present
law. In spite of these stringent methods, our experience is that adulteration is the order of the day. So, we will have
to find out some methods by which this can be prevented. If that is the case of adulteration with regard to the food
for human consumption, what will be the case of adulteration in the matter of insecticides?. In the matter of
insecticides and pesticides, we want to prevent adulteration. We are in the age of globalisation, privatisation and
liberalisation. Multinational companies will come into the market, and sub-standard quality of insecticides will be
sold in the market without any restriction. Would we be able to control them? They are purchased by the Indian
agents who will then be distributing them. The prosecution is possible only against these persons, the Indian
agents, who had purchased them and then sold them. They are taking them from multinational companies who are
the real manufacturers. But they will not come into the picture, they will remain behind curtain. They will not be
accused in the matter for adulteration. They simply get honourable position in the matter of dealings with the
insecticides. But the Indian agents are the first offenders. Even if there is prosecution, the Indian agents alone will
be punished. The persons who are really liable, who are really the root cause for this adulteration are getting away
especially in an age where we speak of globalisation, liberalisation and all these things.

So, | think, our legislation will be ineffective in dealing with such cases. So, we will have to evolve some methods by
which the real culprits or the real offenders would be booked. But how can we punish them? That is the most
important aspect so far as this legislation is concerned. Our Amendment also is silent on this aspect. The original
Act also is silent on this aspect. Hence the adulteration will be continued.

Our food crops will be sprayed with insecticides which are dangerous to human life. We cannot effectively prevent
all these things. Even giving a deterrent punishment is not the only remedy. If that be the case, the adulteration in
foodstuff would have been prevented. We could not prevent it for the only reason that the Food Adulteration
Prevention Act is giving deterrent punishment. So, giving deterrent punishment is not the only remedy. We will have
to find out other methods by which this can be prevented.

So, | do consider that this is only an attempt. | think, it is an honest attempt and | do concede it. But this will not be



an effective remedy unless and until some drastic measures are taken by the Government.

Similar is the case regarding Chemical Analyses Report. It takes a lot of time. We do not get this Report at the
proper time, and the culprits escape. So, when we think of establishment of proper courts, we will have to think of
establishing laboratories throughout the country. Such laboratories are very few in number. Until and unless, a
timely Chemical Analysis Report is prepared in a laboratory, which is available, it will not prove to be an effective
measure. So, we will have to think about not only of establishing the additional courts but also the establishment of
additional Chemical Analysis Report. It is also an essentiality.

We must find provision for that also. So, additional courts, additional laboratories and additional crops alone can
solve the problem.

| would request the Government to think on those lines and provide not only additional courts but also sufficient
places for checking. The number of Inspectors who are to take the samples must be increased because in the
process of globalisation, the offences will always be on the increase. To prevent such a catastrophe, | would
request the Government to take immediate steps for giving additional staff also for implementing this particular Act.

With these words, | conclude.

SHRI KHARABELA SWAIN (BALASORE): | rise to support the Insecticides (Amendment) Bill, 2000. All the previous
Members have already enumerated the various Clauses to which amendments have been made. So, | will not go
into very many details on them. This Bill deals with human life.

Under Section 21, the Inspector was previously going to stop the distribution, sale and use of insecticides for 20
days, but it has now been increased to 30 days. Previously, as Shri Varkala Radhakrishnan has said, the laboratory
examination report of the Inspector was not forthcoming. That is why, it has been introduced in this Bill that the
Inspector will have to give a report within 30 days. This comes under Section 22.

Under Section 24, the time has been fixed. Under this Section, the Inspector previously when he was taking some
samples, was to pay for that. Now he will not pay. Now he will only pay if it is proven after the laboratory tests that
these samples are not misbranded.

Through this Bill, the Government has asked the State Governments to set up additional courts and at various
stages, the punishment money has been increased.

So, | thank the hon. Minister for at least he has taken steps to move the amendments. | am raising a very serious
matter here. We are talking about the human health for which we are going to bring this amendment. But do you
know what incalculable harm is caused to human life by adulterated or unadulterated insecticides? | will give you
some examples. By the use of chemical fertilisers in the fields, the nitrogen phosphate etc., are mixed with the
stream of water and it enters into the foodstuff and harms the human life. Mostly, the harm is caused to Andhra
Pradesh where starting from the village and it goes " right up to 5-Star hotels. The water is mostly contaminated
with insecticides.

It has caused a lot more harm to the people of Andhra Pradesh in comparison to the other States. Haryana,
Karnataka and Punjab, which are the States which use insecticides the most, are also just following the footsteps of
Andhra Pradesh gradually.

About five lakh people in the world die every year because of the bad effects of insecticides. Seventy per cent of
the total insecticides used in India are banned in Western countries. They do not utilise them but they send all
those insecticides to be utilised in India, just like the baby food and other things that they dump in India since they
do not use them. About 70,000 tonnes of DDT are manufactured every year and it has a negative impact on
foodstuffs. It has a negative impact on water, flora and fauna and the human body. Most of the countries have
banned the use of DDT whereas we have not banned it. The DDT enters into the body and it causes damage to
the tongue, lips, kidneys and heart; and cancer is mostly caused by a bye-product of the use of DDT. BHC, a bye-
product of DDT is two-and-a-half times more poisonous than DDT. This is also used in India. It enters the human
body through skin, mouth and nose. The insecticide produced by the use of BHC leads to cancer. The Western
countries like the USA have banned it. The poison of the insecticides not only affects the kidney but it also affects
the brain. The diseases of paralysis and cough are caused by the use of insecticides.

Crores of tonnes of insecticides and fertilisers are produced and exported from India. About 30 per cent of the



fertilisers are used in the unorganised sector and are being produced by the small-scale industries. Even mother's
milk is very much contaminated. ...(Interruptions)

I will conclude in four or five more minutes. ...(Interruptions)

The Ministry of Agriculture has supplied statistics that from 1988-89 to 1996-97, the use of insecticides was
reduced by 25 per cent. It is surprising that while 24,775 metric tons of insecticides were produced in 1971, 90,788
metric tons were produced in 1996. So, how do we say that it has reduced? It has not reduced. | do not know how
the Government has most of the time come out saying that the use of insecticides has reduced. This has not been
reduced; rather, it has gone up by more than 300 per cent. Actually, 50,000 to 60,000 types of insecticides were
produced in India during the last one or two decades and every year, 3,000 more types are produced.

After Andhra Pradesh, | will give you the example of Tamil Nadu. During the last few years 40,375 people were
affected by the use of insecticides. Out of them, 38,000 people died and we could not prevent it.

Out of eight vegetables that were produced seven were contaminated. Even in Andhra Pradesh, you will be
surprised to know that bees, which are the carriers of germination, died in large numbers because of the
introduction and use of fertilisers. This has happened mostly in Andhra Pradesh and it has started happening in
other States also. After some years, probably, we will find that various varieties of bees have died.

Finally, | will conclude by suggesting the solution. Let us go for the bio-fertiliser. Let us go for the fertiliser or the
insecticides, which could be produced indigenously. In India, this could be produced out of bitter gourd, out of
neem, and also out of garlic. It does not require very heavy investment. Farmers can produce them. In foreign
countries, the vegetables produced out of bio-fertiliser and bio-insecticides are sold at three times the cost that we
incur for producing very lovely looking vegetables that are produced out of use of chemical fertiliser and chemical
insecticides. It might be that the vegetables and fruits produced out of use of bio-fertiliser and bio-insecticides are
odd and that they do not look very lovely; but in no way, their production is less. Many people are using it now.

So, | appeal to the Government that they should not only bring forward such amendments, they should also create a
situation in this country where the farmers are educated. Farmers may feel that chemical fertiliser and chemical
insecticides are helping them, but they will not help our children in future. You may go to any village during
monsoon season and you will find that due to the use of chemical fertiliser and chemical insecticides in the paddy
fields, cockroaches and other small fishes are dead. In Orissa you can find that. When | was a kid, | was going to
fish during monsoon season, in the paddy fields. But nowadays, fish is not there; they are dead because of use of
chemical fertilisers and insecticides.

All insecticides and viruses are not against human health. There are so many viruses and insects, which help
plants. But the indiscriminate use of insecticides and pesticides are killing them.

So, | will appeal to the Government to create a situation in this country where the farmers are educated. They
should not go in for this type of poison, which is not only poisoning our food products, but they are also poisoning
our body. They should go in for bio-fertiliser and bio-insecticide, which will retain human health in good condition, of
our children in future. Thank you very much and, | hope that this House will pass this Bill.

SHRI Y.S. VIVEKANANDA REDDY (CUDDAPAH): | thank the Government for bringing forward the Insecticides
(Amendment) Bill, 2000.

In 1997, we had a very great misery, where hundreds of farmers Killed themselves or committed suicide because of
spurious insecticides made available to them.

Most of the farmers were cotton growers. As all of us know, the hybrid cotton which was brought during the Green
Revolution, demand heavy usage of pesticides. The poor farmers who were enthused by the success of other
farmers had changed the cropping pattern. Most of them switched over to cotton cultivation. This hybrid cotton
demand usage of heavy insecticides. They are not as disease-resistant as the Indian varieties are. The poor
farmers had pledged the jewellery of their wives and bought pesticides. This extreme demand enthused the local
farmers to give these furious chemicals which ultimately resulted in crop failure. More than fifty per cent of the crops
failed. The huge burden of debt forced nearly 500 farmers to commit suicide. The Insecticides Act, 1968 had some
defects in the legislation. So, the Government has to come up with some amendments. Proposals in Section 27 led
to amendments proposed in section 21, 22, 24 and 25. It is a welcome step that the Government could punish all
spurious chemical manufacturers which caused agony to the farming community. While saying that the Act and the
amendments proposed here are good, | demand that implementation part should be taken care of so that the
farming community is benefited. The farmer community is heavily burdened with the cost of insecticides and the
burden of harvesting each and every crop. If an insecticide which is supposed to control a particular pest or insect



fails, then the Government should compensate the farmer, either from its own resources or through the
manufacturer of that insecticide. It is because the losses caused to the poor farmers are colossal. The Government
should consider this suggestion. In this connection, | would like to draw your attention to IPM which has been
prophesied by us much before any other foreign country did.

1600 hrs (Dr. Laxmi Narayan Pandey in the Chair)

Since its inception in 1985, not much has been done towards this end. As the previous speaker has rightly pointed
out, we have to follow the practice of IPM right from selection of the pest-tolerant varieties to the improved cultural
practices like deep tilling, crop rotation, mixed cropping, seed treatment and a number of such other mechanical
ways to eliminate pests. A number of such improved measures, which have actively been prophesied, will have to
be taken to the farming community and an awareness will have to be created. We will also have to give a lot of
financial support to the farmers who practise IPM. The pesticides or insecticides which we use in the farm
sometimes also lead to the death of a number of other insects which otherwise may be beneficial to the crop. This
causes ecological imbalance. As my learned friend has pointed out, as a result of this, the natural enemies of the
pests get degenerated. Birds like Lady Bird Beetle and many other good useful insects get killed in the process of
spraying the chemical insecticides. In this connection, the farming community has to be taken into confidence. The
entire farming community should follow the pest management as the biological control agents generated in a
particular field will not stay there. They will go to the adjoining fields. So, the farmers will have to observe these
indigenous technologies.

The Government has approved a new fund for use of pesticides. It is encouraging neem-based pesticides and
other eco-friendly pesticides. These chemicals should be effectively controlled so that the farming community is not
made to suffer because of them.

With these few words | conclude my speech and appeal to the Government, though the intention of the Bill is good,
its implementation has to be strictly adhered to.
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MR. CHAIRMAN : Hon. Members, five Bills are listed in today"s Order Paper for consideration and passing. To
enable as many Members as possible to participate in the debate and the passing of the Bills, the House may sit
late today. | hope the House agrees.

SHRI PRIYA RANJAN DASMUNSI : How can you pass all the five Bills after 6 o"clock?
MR. CHAIRMAN: They are all small Bills. They are all one-line or two-line Bills.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): They are not one-line or two-line Bills. There is Direct-Tax Laws Bill
and the Companies Bill. They are important Bills. Up to Sugarcane Control Bill, it is okay. Beyond that, please do
not take up other Bills today. It would not be proper. Those important Bills cannot be discussed within half-an-hour
or forty minutes. We discussed it in the Business Advisory Committee meeting and said that we require two hours
for them. It has been approved. It does not mean that we sit up to 10.30 p.m. or 11 p.m. and pass them. Therefore,
on behalf of my Party, | would say that please take up for consideration up to Sugarcane Control Bill today. Even if
it means sitting beyond 6 o"clock, we can accommodate them. But after that, please do not take up other Bills.

MR. CHAIRMAN: We are now considering the Insecticides Bill. Then comes the Food Corporations Bill.

SHRI PRIYA RANJAN DASMUNSI : After this Bill, the Food Corporation Bill will come followed by Sugarcane
Control Repeal Bill. After the Bill regarding sugarcane, there should not be any business today. The rest of them
may be taken up tomorrow. How can we do like that, Sir? Bills like Indian

Companies Repeal Bill and Direct-Tax Laws Repeal Bill cannot be passed just like that. This is not the way to pass.
We have agreed in the BAC that they will be discussed in two hours. So, passing upto Sugarcane Control Repeal
Bill will be all right today.

MR. CHAIRMAN : The House will sit upto the passing suger cane conter Report Bill Shri Ravi Prakash Verma may
speak now.
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MR. CHAIRMAN : Please conclude.
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SHRI K. YERRANNAIDU (SRIKAKULAM): Mr. Chairman Sir, | welcome this Bill wholeheartedly because all these
amendments are suggested by the Andhra Pradesh Government.

In the year 1997, the farmers suffered a lot because of the present Act and so many farmers committed suicide due
to spurious pesticides. This legislation was passed in the year 1968 and after 32 years now we are proposing these
amendments. We can understand that because all these 32 years there was no attack of these pests on our crops.
That is why nobody took keen interest in these amendments.

In the States of Andhra Pradesh, Karnataka, parts of Punjab, Maharashtra and everywhere, after the pest attacks,
the farmers have been suffering a lot. They have to borrow from private lenders after their crop failure and they are
not able to repay that money. They have to pay huge interest on that amount. That is how, this issue came to light
and that is why the Andhra Pradesh Government has taken one month to go through the present legislation to



suggest what are the important amendments that are required in the interest of the farming community.

At present, this Act is not useful for the farming community, it is useful only for the manufacturing community. For
the purposes of administration and implementation of the Act, we are facing certain difficulties. That is why, the
Government of Andhra Pradesh has proposed all these amendments in the year 1997. Though this Amending Bill
has been proposed by our hon. Minister three years after it was passed by the Government of Andhra Pradesh, |
thank the hon. Minister for bringing this Bill. In the same august House, | raised this matter nearly ten times. This Bill
has the support of all the parties. So, on behalf of all the parties | support this and thank the hon. Minister for
bringing this legislation. By amending Section 31 of this Bill, we can control the spurious pesticides and insecticides
and empower the State Governments for speedy trial of cases. We can also punish the offenders and thereby
restrict them from manufacturing spurious insecticides.

After repeated requests made by the Andhra Pradesh Government the hon. Minister was kind enough to bring
these amendments. So, once again, | would like to thank the hon. Minister for bringing this Bill to this House. The
whole credit for this goes to our present hon. Minister of Agriculture, Shri Sunderlal Patwa. The whole country will
feel very happy when this Bill becomes an Act as the present Act has no power to restrict the selling of the spurious
insecticides and the offender, after 20 days, can again sell all these spurious insecticides. With the help of this
legislation, we can control, to some extent, the sale of spurious insecticides. | would like to draw the attention of the
House that even the present Act to control adulteration is not able to control adulteration as it is going on in the
country. We have to take measures in that regard also. Anyway, | once again thank the hon. Minister of Agriculture.
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MR. CHAIRMAN : The question is :
"That the Bill further to amend the Insecticides Act, 1968, be taken into consideration."
The motion was adopted.
MR. CHAIRMAN : The House will now take up clause by clause consideration of the Bill.
The question is :
"That clauses 2 to 7 stand part of the Bill."
The motion was adopted.
Clauses 2 to 7 were added to the Bill.
MR.CHAIRMAN : The question is:
"That Clause 1, the Enacting Formula and the Long Title Stand part of the Bill.
The motion was adopted
Clause 1, the Enacting and the Long Title were added to the Bill.
MR. CHAIRMAN : Now the hon. Minister may move that the Bill be passed.
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MR. CHAIRMAN : The question is :
"That the Bill be passed."
The motion was adopted.
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